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Reserved 

CENTRAL AIMINISTRATIVE TRIBLNAL 
A Ll.1-\HABAD BEN Q-{ 

ALLAflABAD 

Original Application No, 1726 of 1994 

Allahabad th i s the .3) ~ day of J"--~. 20CO 

Hon ' ble ~Ar . s . K . I, Naqvi , !~ember JO 
H~n'ble Mr~\ .P. Sin h Member A 

Kure r./A 56 years, Son of I<ishori, resident of 

Dhawakar, Tahsil, Mahuranipur , Jhansi. 

Petitioner 

By Advocate Shri H. K. Nigam 

Versus • 

• 

\. 

-
l , 

l. l.hion of India t hrough General ~,\anager , Central k:. -

2. 

3 . 

Ra ilway, Banbay V. T. 

Divisional Railway Ma nager, Centra l Railway , 

Jhans i. 

Divisi~na l ~erating Mana ger , D . R):i . Cffice , 

Jhansi. 

4 . Senior Divisional C{>erating Manager , D.Re!'v\, 

Office , Jhansi . 

5. Assistant cpE':rating Manager , Ce ntra l Rail vJay , 

Jha nsi. 
• 

Responde nts 

B:i 8dvocate.e Shri At. '/. Srivastava 

0 R DER - - - - -
By Hon 'ble Mr .S ,K. I, Naqvi , Member (J) 

• The departmenta l inquiry was proceeded 

against the app l icant - Shri Kure Kishore on· the 

charge of unauthorised absence from duty fr0;11 24 .11 . 91 

to 01.07 . 92 . The Inquiry Officer found him guilty of 
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the charge and vide order dated 24.8.93(am .A-1 

the discip~inary authority imposed penalty of 

r eduction to the lower post of Pointsman •a• with 

cumulative effect. The app licant preferred appeal 

against this ,order and the appelfa te authority 

vide order dated l 0.!2 .93 (annexJ:e A-2), det!ded 

the appea l with the order t o reduce the penalty 
• 

of reduction to lowe r ~rade of Pointsma n 'B( grad\ 
~ . 800-l!SC/- for 2 years, fixin~~Y@ &.9so'Jr , 
(no~cunula tive ). 

2 . The applic 

order in revision, where 

from reduction in grade 

Copy of this order dated .S.94 has 

as annexure ~-4. cant ha~come 

the Tribunal impugning th punishment o 

appellate erder 

a l a ut h or i ty • 

er passe d by 

I 

3 . The r esponden have contested 

case and filed the eply. 

4. Heard , the 1 a d counse l for t 

r iva l contesting parties an perused the r eef 
~ 

s. The doors of Tribunal are open 

when a 11 other doors in the d p rtment have been 

closed and no remedy re"191 ins ilable from the 

departmenta l authoriy ·)ut applicant h~s 

hurried without exh "' J all he remadi~s . ,, , ' ,. .. 
a vailabl e under · nta l It is , ... ~ 

• 

I 

I 

• 



. . 

• -

> 

• --
- . 

' 1 .. ~ _ ... 
. ---

• 

• 

. ' \ 

• .. ir' .. 

.. 
·~ 

• 

~ .. .. . , ... 
' • 

• 

' 

• • 3 •• • • • • 

evident from t h e revisional or der (annexure A-4 ) 

that appeal l ies agains t this or der of compulsory 

retirement under Rules 18 and 19 of the R .S.(D8A) 

Rules , 1968 , which could be preferred vi1 i thin 45 

days from the date of communic~tion of re4visiona l 

order . The applicant 4did not avai l this opp­

ortunity and just rushed to the Tribunal. There­

fore , we decline to gra nt any relief in the matter 

in \Nhich we have been approac~before it is mature • 

However, it is provided that, i ncase the app licant 

pref~rs a departmen tal appea l under Rul es 13 and 

19 of the R. S .(DBA)Rules, 1968 within one month 

• 

from the date of & mYnicatioR ffi this order , the .__ ...;.. 

same may be entertained and decided notv .. i thstanding 

the period of lim i tation in this regard. 

6 . The 0.A . is disposed of 1tJith the 
t I 

above observation . No order as to costs . 

~\__ 
Member (A) 

' 

Ct. l 
ember (J) 
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